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Expansion proposaly ©¢f monopoly
companies referred to MLR.T P.
Commission

10870. SHRI P. M. SYEED.
SHRI A. R. BADRINARYAN:
SHRI M V. CHANDRASHE-
KHARA MURTHY.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Union Government
have recently decided to refer all
proposaly of dominant and monopoly
companies for expansion of setting up
of new units to the M.R.T.P. Commis-
sion for its expert opinion befare ac-
cording clearance;

(b) it so, what ig the main idea
behind the new proposal;

(¢) how many such cases are at
Present pending before the Commis-
sion which have been referred by
Government;;

(d) what 15 ihe time taken bv the
Commission to clear such cases; and

(e} whether the Union Government
have referred the proposa) of Swade-
shi Polytex for doubling their capa-
city 1o the Commission and if so, the
facts?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAJRS (SHRI
SHANT] BHUSHAN): (a) No, S,
Under the cwusting protisions of See-
tions 21/22/33 of the Monopolieg and
Restrictive Tracle Praclices Act, 164,
the Central Government way reler any
application urder any of the wloresaid
provisions tn the M.R.T.P. Commission
for ennwry and report, if it iz of the
opinion that such an enquiry 15 neces-
sary before passing crders on the ap-
plication, The dominant  posilion of
an undertaking is also one of the cri-
teria taken into consideration by the
Government for deciding reference of
:l?) application o the M.R.T.P. Commis-

n,
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The High Powered Expert Commit-
tee under the Chairmanship of Shri
Justice Rajinder Sachar, appointed by
the Government to review inter-glia
the M.R.T.P. Act, 1969‘ has, in its re-
port, recomended that in {he following
types of cases under Sections 21, 22
and 23, the proposals  sheuld, subject
to certain exceplions. be compulsorily
referred by the Central Government io
M.R.T.P. Commussion for enquiry and
final disposal:—

Section 21 and 22:

(1) Applications received from a
dominant undertaking for ox-
pansion or for setting up of a
new undertaking for the manu-
facture of goonrds or provision
of services n which it is al-
ready donunant,

(11, Any application by uany under-
taking to which Part A eof
Chapier III of the M\RTP.
Act opplies for exnansion or
seffing up of a4 new undertak-
g involving an teslimated
capital outlay exceeding Rs. 5
ctores and

(iii) Any case 1n which more than
one undertaking 1s th» appl-
cant or g cdas¢ in which ch-
Jectiong have bueen rascg op-
posing the proposal

Section 23(4):

(ir Anv proposal  relating to ac~
qius.tion by purchase, take-
aver or otherwise of the un-
dertuk.ng which together w th
the shares, 1If  any, lo which
the fransteree s aiready bene-
fici.l'y entitled nr mn which the
tran«feree already has a bene-
ficinl anterest, carry the right
to exercise or conirel the
exercise (in the case of a pub-
lic imited company) of 33-1'3
per cent or mMmare cf the
voting power at any general
meeting of the company pro-
posed to be acquired;

(ii) The cost of purchase or acqu~
isition exceed Rs. three cores;
or
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(ili) Where the acquisition by pur-
chase, takeover or otherwise
is likely to result in the crea-
tion ¢f a dominant undertak-
ing within the meaning of Sec-
tion 20(h) of the Act,

Commitiee Re-
port were luaid on the  Table of the
House on 30-#-1078. The recommenda-
tions of the Cemmuiiee are under con-
Government and

Copies of the Sachar

sideration of the
sutable legislative measvres would be

init aterd 1n due course

{h) Dues nol atise

(c) At present only  two proposais
are pendiing hetore the Commissien
under Sect on 2 ol the MRT.P Adl

<ub-section (2) of
MRTP Act the
15 to make 1its

(cd) In terms of
Section 300 of the
MRTP (omnustion
1eport on {he matter referred to at
within minety deys frem  the date on
which the reference is received by 1t
However, m cases where the Commuis-
sion, o1 spei1al reasons to be recorded
by it 1n wniting, 1s ol the opimion that
the report cannot ve made by 1t within
the said peniod of ninely days, . can
extend the period for submission of the
report depending on the speual arcum-
stances of each case

() Yes, Sir. The proposal of M/s
Swadesh: Polvies 1immited under Sec-
tion 21 of the M.R.T.P. Act tfor efiect-
mg substantial expansion 1n the manu-
facture of Polyester Staple Fibre from
6,100 tennes to 12,200  tonnes per
annum was referred to the MLR.T.P.
Commission on 3lst January, 1979 for
further enquiry and report, The (Com-
mssion was {o submut ils report {o the
Central Government on or before
1-5-1079. The Cemmission has extend-
ed time uplo 31-5-19790  under Section
30(2) of the MR T.P. Act, for submis-
sion of its report to the Government,

Drug industry called upon to make
cheap medicineg

10871. SHRI P. M, SAYEED:

SHRI A. R. BADRI.
NARAYAN.

Will the Munister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased 1o state

(a) whether Umion Government
have called upon the drug Industry to
make available cheap medicines for
pour peuple 1n rural areas;

(b if so, whether the Union Gov-
ernment have decided to give all
facilities and help to the drug Indus-
try to achieve this aim;

(c) whether the drug industry has
frwarded certain proposalg by which
they can available on cheaper rate
the medicines for rural poor; and

+d) 1if so, whether Government have
accepled them?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA). (a) No,
Sn  However, one of the broad
objectives of the New Drug Policy 1s
to ensure that drugs are available at
rcasonable prices in abundance in the
country to meet the health needs of
our people.

To give effect to the pricing decision
forming part of the New Drug Policy,
Government have 1ssued on 3lst
March, 1979, the Drugs (Prices
Control) Order, 1979 in replacement
cl:n(i;wtjhe Drugs (Prices Control) Order,

In pursuance of paragraph 12 of the
drugs (Prices Control) Order, 1979
Government have notifieg leader
prices for various strengths/packs of
Category 1 and II formulations, effec-
tive from 2nd April, 1979, which
would he the celing sale price for all
manufacturers of such formulations.
Where, however, the prices prevalent
on the date of commencement of the
Order were lower than the leader





